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HI GH COURT OF HIMACHAL PRADELI:

NOTIFI1CATION

The Hon'ble the Chicf Justice is pleased to

make the following rules for the regulation.of the

use,maint.egance and contro)l of the High Court

Staif Cars tother than the Judges' Staff Cars.:]
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These rules may be called the "High |
Ccourt of Himachal Pradesh(use, /
maintenance and control of Staff /
Cars) Rules,1901",

These rules sha_il come into force with
immediate effect.

"High Court" means the High Court of
Himachal Pradesh,

“Chief Justice" means the Chief Justice
of the High Court of Himachal Pradesh.

"Controlling Officer" means the
Registrar of the High Court or any
othey Officer specifically appointed
in this behelf by the Chief Justice.

"Officer~-Incharge"mecans the Reputy -
Registrar(s) or any other officer of the
High <ourt specifically appointed in thie

behalf by the Chief Justice,

“Financial Rules" means the H,P.Financial
Rules,

“overnment" nmeans the Government of
Himachal Pradesh,

“Vehicle" means the Staff{ Cars/Jecp
registered in the name of the High Court,

"Judges' Staff Cars" mean the cars earmark.
ed and assigned to the Hon'ble Judges of
the High Court in virtue of section 22-B of
the High Court Judges (Conditions of

- Service)Act,

Subject to the overall control and supervision
of the Controlling Offjcer,the Officer Inchorge

will be responsible for the proper use, care and
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Lng bhonk, showinag tb&p&ﬂlars of
journeys performed by the Wehicle
both cn official duty andvn#- rwise,

Private journeys shall be c¢ldarly

shown in red ink, _ . ;
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A record ot repairs and its meplacement

which such repaigs and/or. replacements

indicating the costs and the: Dates on ]
were carried ou the .spare partsﬂ

etc; consumed a
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check the inven‘ory oﬁ thé*ﬂquipment& b
every month and arrange to Tecover any
loss arising out of the neglicence or :
fault from the persons cmcerned-

have the vehicles teSted every six months
for fitness for journeys end place the
report on the record; oy

arrange for the proper 8nd. prompt recovery
of charges recoverable for.the use of .the
vehicles and their credlt to the Gowernment
under proper Head; S ¥
submit 8 report half yearly to the - in
Controlling Officer regarding the
cxpenditure incurred on the maintenange

of the vehicles. Jr

expenditurec on ‘the rqgairg ,,_,replacemem;,
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purchase af petrol and other luhr-awn%w:xll be .?}

regulated under the pronszons of .Fir[anpial Rulev -
.end instructions 1ssued thereu@%b&-ﬁhe Financeq

Department of the Government, 3 wof repaiﬁ.
will nomalfy be carried out at.. a.zCéntral WOrk‘shop
of the H.R,T.C, ot Taradovi‘, ﬁ-g_f{]h@ drive@of

the vehicles will be resp
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